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KARNATAKA LEGISLATIVE ASSEMBLY
FIFTEENTH LEGISLATIVE ASSEMBLY
THIRTEENTH SESSION

THE KARNATAKA LAND REVENUE (AMENDMENT) BILL, 2022
(LA Bill No. 15 of 2022)

A Bill further to amend the Karnataka Land Revenue Act, 1964 (Karnataka
Act 12 of 1964).

Whereas it is expedient further to amend the Karnataka Land Revenue

Act, 1964 (Karnataka Act 12 of 1964) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the Seventy third year of

the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the

Karnataka Land Revenue (Amendment) Act, 2022.
(2) It shall be deemed to have come into force with effect from 30t May 2022.

2. Amendment of section 94A.- In section 94A of the Karnataka Land
Revenue Act, 1964 (Karnataka Act 12 of 1964), in sub-section (4), for the words,
brackets and figures "within a period of one year from the date of commencement of
the Karnataka Land Revenue (Amendment) Act, 2018", the words, brackets and
figures "within a period of one year from the date of commencement of the

Karnataka Land Revenue (Amendment) Act, 2022" shall be substituted.

3. Repeal and savings.- (1) The Karnataka Land Revenue (Amendment)

Ordinance, 2022 (Karnataka Ordinance No 04 of 2022) is hereby repealed.

(2) Notwithstanding such repeal anything done or any action taken under the
principal Act, as amended by the said Ordinance, shall be deemed to have been done

or taken under principal Act, as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

A provision was made to apply in Form-57 for regularisation of unauthorised
cultivation in Government lands from 17.03.2018 to 16.03.2019, which were being
cultivated prior to the date of 01.01.2005. Applications were not received from
10.03.2019 due to Model Code of Conduct in view of General Election to the
Parliament and many requests were received from the M.L.As and public in this
regard. Therefore it is proposed to extend the time for applying in Form-57, by
amending section 94-A of the Karnataka Land Revenue Act, 1964.

Therefore it is considered necessary further to amend the section 94-A of the
Karnataka Land Revenue Act, 1964 (Karnataka Act 12 of 1964) to extend the cut-off
date by another one year to apply in Form-57 for regularization of unauthorized

cultivation lands.

As the matter was urgent and both Houses of the Karnataka state legislature
were not in a session, the Karnataka Land Revenue (Amendment) Ordinance 2022

(Karnataka Ordinance No. 04 of 2022) was promulgated on 26.05.2022.
This Bill seeks to replace the said Ordinance.

Hence the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.
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Explanatory Statement as required by sub-rule (1) of rule 80 of the Rules of

procedure and conduct of Business in the Karnataka Legislative Assembly.

A provision was made to apply in Form-57 for regularisation of unauthorised
cultivation in Government lands from 17.03.2018 to 16.03.2019, which were being
cultivated prior to the date of 01.01.2005. Applications were not received from
10.03.2019 due to Model Code of Conduct in view of General Election to the
Parliament and many requests were received from the M.L.As and public in this
regard. Therefore it is proposed to extend the time for applying in Form-57, by
amending section 94-A of the Karnataka Land Revenue Act, 1964.

Therefore it is considered necessary further to amend the section 94-A of the
Karnataka Land Revenue Act, 1964 (Karnataka Act 12 of 1964) to extend the cut-off
date by another one year to apply in Form-57 for regularization of unauthorized

cultivation lands.

As the matter was urgent and both houses of the Karnataka state legislature
were not in a session, the Karnataka Land Revenue (Amendment) Ordinance 2022
(Karnataka Ordinance No. 04 of 2022) was promulgated on 26.05.2022 to achieve

the above object.

R. ASHOK
Minister for Revenue

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE KARNATAKA LAND REVENUE ACT, 1964
(Karnataka Act 12 of 1964)

XXX XXX XXX

94A. Regularisation of certain cases of unauthorised occupation by
constituting committee etc.— (1) Subject to such rules as may be prescribed, the
State Government shall, by notification, constitute for each constituency of the
Legislative Assembly a committee consisting of such number of members not
exceeding five of whom one shall be a member of Legislative Assembly for the
purpose of grant of land under sub-section (4).

(2) The Tahsildar of the concerned taluk shall be the Secretary of the
committee.

(2A) The State Government may, if it is of the opinion that it is necessary,
constitute one or more additional committees for a taluk for the purpose of grant of
land under sub-section (4) consisting of such number not exceeding five, as may be
prescribed and the State Government shall nominate from among the members one
of them as the Chairman and another as the Secretary of the committee. When an
additional committee is constituted, the Deputy Commissioner shall determine the
jurisdictions of the committee and the additional committee and transfer the
pending applications to the respective committee.

(3) The committee or additional committee shall follow such procedure as may
be prescribed.

(4) Nothing in section 94 shall prevent the committee constituted under sub-
section (1), or additional committee constituted under sub-section (2A), but subject
to such rules as may be prescribed, if any, to grant to the person liable to be evicted
under that section, the land which he had unauthorisedly occupied prior to the first
day of January, 2005 (hereinafter referred to as the said date) or any portion
thereof, if he satisfies the prescribed conditions (including the extent of the land
held and unauthorisedly occupied by him) and makes within a period of one year
from the date of commencement of the Karnataka Land Revenue (Amendment) Act,
2018 (hereinafter referred to as the Amendment Act), an application for such grant
in such form along with such fees as may be prescribed and on payment of the
amount payable under sub-section (5):

XXX XXX XXX
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